
CENTRAL A[IMIN!STRAT1VE TRIBUNAL 
CUTTACK BENCH, CI1TTACK 

O.ANO.831 af 2011 
Cuttack this the 3 l day of .lanuary, 2013 

CORAi\4 

HON' BLE SHRI AK .PATNAIK, MEMBER(J) 

Niranjan Jena, 
Aged about 59 years, 
Sb. Late Dhadi Jena, House No.F/M-7, 
Basanti Colony, 
PO-Rourkela--12, PS-Udir Nagar, 
Dist-Sundargarh(Orissa 

Applicant 
(By Advocates: 	) 

-VERSUS - 
M!s.SAJL, RourkeLa Steel Plant, Rourkela 
Represented through its Managing Director 
having its works and office at Rourkela, 
PO-Rourkela-76901 1. PS-Tangarpali, 
Dist-Sundargarh, orissa 
Managing Director, SAIL, 
Rourkela Steel Plant, RourkeLa. 
At-Ron rkela, 
PC-Rourkela-76901 1, 
PS- ladga rpali, 
Dist-Sur'dargarh Oi'ssa 
Asst.General Manager (PL) iR, K & PIS, SAIL, 
Rourkela Steel Plant, Rourkela, 
At -Rourkela, 
PO-Rourkela- 7690 

Dst-Sui.'dargarh, Orissa 
Respondents 

(By Adyoeates M/sJ.Patnaik, BJ'iiohanty & TK.Patnaik) 

MR A K PJ1N 	BE Rj) 
Slid T.K.Patnaik, Assisting 2ounsel of Shri J.Patnaik, learned Senior Coun:e 

appearing on behalf of Respondent-SAIL has filed an affidavit dated 18.1 1.2012 stating 

therea £aai the payer made by the applicant in the O.A. has been granted by making 

payment of Ks. 1,28.800/- towards VR Compensation and therefore, th 	is nothing 

more to he a4udicatec1 in the manor. 

To-day none has appeared fOr the applicant. in view of this, I do not feel it prUner 

To keep the matter pending any further. 

For the reasons aforesaid, the O.A. is disposed of for having become infiuctuous. 

No COStS. 	

(A.K.PATNAIK) 
MEMI3ER(J) 


